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| N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 7724 OF 2012
(SPECI AL LEAVE PETI TION(C. ) NO. 17409 OF 2012)

SWI T KUVAR LENKA & ORS. ... APPELLANTS
VERSUS
STATE OF ORI SSA & CRS. .. . RESPONDENTS
TH

C.ANO 7725 OF 2012 @S.L.P. (C)NO 16631/ 2012

C.ANO 7727 OF 2012 @S.L.P.(C)NO 16634/ 2012

C.ANO 7726 OF 2012 @S.L.P.(C)NO 19643/ 2012
AND W TH

CONT. PET. (C)NO. 339/2012 IN S. L. P. (C)NO 17409/ 2012

ORDER

1. Leave granted in all the Special Leave Petitions.

2. We have heard | earned counsel on both sides, including

the | earned counsel appearing for the intervenors.

3. These appeal s are di rect ed agai nst t he
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j udgnent and or der passed by t he Oissa Hi gh

Court in Wit Appeal No.95 of 2012, dated 12.04. 2012.

4. At the tinme of hearing of these appeals, Shri P.N
M shr a, | earned senior counsel appearing for t he
appellants in the lead matter would invite our attention
to paragraphs 9 and 14 of the inpugned judgnent and order
passed by the Hgh Court. In our opinion, those
paragraphs are the only relevant paragraphs which require
to be considered by us, and, therefore, those paragraphs

are extracted hereunder:

“9. Considering the aforesaid fact situation of the
matter and taking into consideration the rights of
t he respondent-students and protecting the rights of
the appellants on equity, it would be appropriate for
this court to direct the commttee to prepare a
conbi ned nerit ranking |ist of 45 in-service
candi dates of 2012 and respondents-students and admt
them in the PG Course of the year 2012 on the basis
of their nmerit. W direct accordingly.

XXX XXX XXX

14. In the result the wit appeals are allowed in
part to the extent indicate above directing the
P.G Selection Conmttee to admt the respondents-
students in all these wit appeals in the P.G
(Medical) Course for the year 2012 by allotting the
subject for which they are entitled as per the
conbined ranking list to be prepared as per the
di rection issued above.”
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A bare reading of these paragraphs would denonstrate
that the High Court, while disposing of the Wit Appeals,
had directed the State Governnent and its authorities to
prepare a conbined nerit ranking list of 45 in-service
candi dates of 2012 and left over in-service candi dates of
2011, on the basis of their nerit. I n our opinion, since
each academ c year is a separate academc year, the Hi gh
Court could not have directed for preparation of a
conbined nerit ranking list of candidates for the year
2011 and 2012 and, therefore, we take exception to the

af oresai d observations made by the Hi gh Court.

5. In the result, while allow ng these appeals, we direct
the State Governnent and its authorities, first to prepare
a nmerit ranking list of 45 in-service candidates of 2012
and allot them seats according to their nerit and, if for
any reason, any seat or seats are |left over after

accommodating in-service candidates of the year 2011,

t hose seats shal | be allotted to t he
candi dates of the year 2011, purely on their
merit/(s). This exercise shal | be conpl et ed by
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the State Governnent and its authorities wthin 15 days

fromtoday and appropriate |list be prepared, as directed.

6. |If, for any reason, the intervenors have any other
grievance, they can espouse that grievance in the sane

H gh Court.

7. It is clarified that we have not expressed any opinion
on the nerits of the intervenors' plea. Applications for

I ntervention/inpl eadnment are di sposed of accordingly.

CONTEMPT PETI TI ON(C) NO. 339/ 2012 IN S. L. P. (C) NO. 17409/ 2012:

In view of the orders passed in the above G vil
Appeal s, nothing survives in this Contenpt Petition and

the sane is accordingly di sm ssed.

Ordered accordingly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRAMAULI KR. PRASAD)

Page 4



NEW DELHI ;
OCTOBER 30, 2012

Page 5



